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Heard on s 8,6,2000 Order on 8.5. 2000
' ; ORDER

D; Purkayastha, J.l;ﬁ.

This is an aLplicatioh for addition\of party to the

- 0.A,No, 215 of 1997J The present applicant, Sri Shib Sankar

Rajbhar who is a mipor stated- to be the son of the original

applicant, The original applicant died on 6, 24 2000 ‘and by anv . (

‘@ounsel for

order dated 6,4,2000 his legal heirs and representatives

substituted in his place., We have heard the 14.€
- the present petitioner as also Mr. B. Neogi 1d. counsel for
the substituted applicants and Ms, K, Banerjee, 1d. counsel
for the official r spondents.' After hearlng all the partles,
we are of the épinion that the presefit pet:.tlonnr is a necessary
party to thJ.s proceeding, Accor.dlngly’ we allow the present
M¢A. and direct théit the present applicant Sri ghib Shankar
Rajbhar be added 'as private respondent of the 0,a, Registry
is directed to amend! the cause titie accordingly.‘ The M, A.
stands disposed of, |
ey A ey

MPMBER(A)_

No costs. “

MEMB) '(J)




